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4371. SRRI SUSHIL BHATIA-
CHARYY A: WID the Min1lter of 
SHIPPING AND TRANSPORT be 
pleuecl to ltlle: 

(a) whether It 11 a faet that the 
Supreme Court hal set uide the elf-
~ular. dated 31st December, 1871 and 
30th January. 1880 and directed the 
Govemment to implement the 
Judlment of 7th Au",st, 1879 within 
tm- months 'from 8th October, lHO 
on Service mattera of Group "A' engi-
neer otftcera of Roads Wing of 
Ministry of Shippine and Transport: 
and 

(b) if 10 .. what actions have been 
taken by Government to implement 
the Supreme Court Judgment! 

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) Yea. 

(b) Necessary aetion to implement 
the directions of the Hon 'ble Court is 
being taken in consultation with the 
other concerned departments namely, 
Department of PerIonnel ancl A. R.. 
Ministry of Law aDd the U.P. S. C . 
It is also proposed to seek clarifica-
tiOn on certain points from the 
Supreme Court before implementation 
of their orders. 

Road Overbridre OD NatiODaI Rilla-
wa,. NO. Sf 

4376. sHRY ZAINAL AJ;IEDIN: WUl 
the Minister of SHIPPING AND 
TRANSPORT be Illeased to state: 

<a) whether it is a fact that an 
allocation was made by the authority 
concerned for the construction of a 
road overbridge on National Highway 
No. 34 at the crossing point of the 
rail traek at Morgram in Eastern 
Railway; 

(b) If so, why the constrw.-tion 
work has not yet been statred; 

(c) wbether GovermneDt propoIe to. 
take neceuary stepI is thlI reprd; 
and 

(d) If 10, the details thereof! 

THE MINlSTBR OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) to (d). The work u. not yet 
been sanctioned. The queltion of aD7 
funds hein. allocated for itl execu-
tion doe. not ariIe at present. How-
ever, this work is provided for in 
the 6th plan and preUmlnary action 
to,·ani. its sanctioning is 1n hand. 
Amouat Spent OD VaeeiDe. Carried 

by State. 

4377. SHRI RAJESH PILOT: Will 
the Minister Of HEALTH AND 
FAMILY WELFARE be pleued to 
state: 

(a) what arrangements have been 
made to carry vaccines in the villa,es 
Of the country for imunizin,. children: 

(b) hou' much amount has been 
incurred by each State on procure-
ment of vaccine carriers durin, 197~ 
80 against the Central Allocation; 

(c) whether any speclflcational 
dimentions haVe been laid dOWn by 
the Centre fpr such vaccine carriers 
lib Community Health Volunteer and 
Dai kits; 

Cd) if so, details thereof; and 
(e) if not, the reaso~ therefor! 

THE MINISTER OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE <SHRI N1HAR 
RANJAN LASKAR): <a) Vaccines 
are to be carried In villages in tber-
mosftasks and thermocole boxes. 

(b) A statement is attached. 
(c) No. ! 

< d) Does not arise. 

(e) Tbermocole boxes of difterent 
shapes and sizes are available in the 
market The decisiOn was left to the 
State health authorities to select the 




